REGISTERED

CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH

COELRCCEACECERR
Commerci-~1 Goxpléx(BDA),
Indiranagar, .,
Bangalore - 560 038
Dated : A&
APPLICATION NO __ 549 /86(F)
W.,P, NO . /
Applicant
Shri N.L. Negabhushana V/e The Divisional Personnel Officer(Reilways)
Mysore '
To
1. Shri N.L. Nagabhushana 3. ;2:tg:¥:8;:2iiap:r.ann.l Officer
Retired CCNC/HLV. EE 515 . y
s Mysore Division
Raghuvanehalli Mysore
Mundoor (P.0.) 2

Bangalora - 560 049_ 4., ‘Shri K.V. Lakshmanachar

Advocate
2, i::icgécﬂaghauunira Achar No. 4, 5th Block
1074-1075, Banashankari I Stage e guers Polion: gee
Bangalors — 560 060 y

Bangalore - 560 002

Subject: SENDING COFIES OF CRDER PASSED BY THE BENCH

Please find enclosed herewith the copy of CRDER /S5é%/
XDEREMOORBERX psssed by this Tribunal in the above said

application on __ 21-8-87
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGAL ORE

DATED THIS THE 21st DAY OF AUGUST, 1987

Present ; Hen'ble Justice Sri k,.5.Puttaswamy Viee=Chairman

Hen'ble Sri W.Srinivasan Member (A)

Application Ne

. 549/87(F)

N L .Nagabhushana,

C/e Sri M.R.Aehar,
Ne.1074 and 1075,

Banashankar i Ist Stags),
Sreenivasanagar II Phasle
kangalere - 560 050,

( Sri M.R.Achar

Vs,

]
J— Applieant

ves  Rdvecate )

Divisienal Persennel Officer(Rzilways)

Mysers Division,
Mysore

. Respendent

This applieatjien has ceme up befere the Tribunal

teday., Hen'ble Justice Sri k.-.Puttaswmay, Vies-chairman

mads the fellewing 3

In this applic
Tribunals Aet, 1985, ths

enly payment of evertime

ODRDER

stien made u/S 19 ef the Administrative
applicant hes cvenfined his reliefs te

allewznece, He has seught fer a

direstien te ths respendsnts te draw and settle the evertime

#llewances that are due

2 In their reply

evertime allewancss due

te Nime

» the respondents hava stated that the

te the apgliext as zdmissible under the

rules have been drawn znd sattled and nething mere was due te

him en that aceeunt.
3. In this view,

gcensideration. We, thar

this applicstien ne lenger survives fer

sfere dismiss this applicatien as having

ces 2/=
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